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UN-EMPLOYMENT ALLOWANCE SCHEME 

704. SHRl YOGENDRA SHARMA : 
Will the Minister of PLANNING be pleased 
to state : 

(a) the various measures so far taken to 
solve the problem of unemployment; and 

(b) whether Government are consider-
ing any scheme to give unemployment 
allowance to the unemployed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Details of the 
various measures introduced so far are 
contained in the brochure 'Employment 
Opportunities'copies of which are available 
in the Library of Parliament, and which have 
also been circulated to the Members of 
Parliament. 

(b)   No. Sir. 

REPORT OF THE STUDY GROUP REGARD-
ING WEST BENGAL POWER SITUATION 

AND ITS REQUIREMENTS 

705. SHRl SAN AT KUMAR RAH A : 
Will the Minister of PLANNING be pleased 
to state : 

(a) whether Government have received 
the report of the study group set up by 
Planning Commission headed by Mr. V. 
Ramachandra regarding West Bengal power 
situation and its requirements; and 

(b) if so, what are tbe recommendations 
made by the study team? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) and (b) Yes. A 
Preliminary Report of the Action Group to 
review the Power Supply Position in West 
Bengal has been received and the same is 
under examination in the Planning Com-
mission. 

IMPOSITION OF RENT CONTROL ACT IN 
UNION TERRITORIES 

706.   SHRI THILLAI VILLALAN : 
SHSI K. A. KRISHNASWAMY : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the traders and Commer-
cial establishments at Chandigarh urged the 
Central Government for the imposition of 
Rent Control Act in Union Territories; and 

(b) if so, what is the reaction of the 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) and (b) The Government 
of India received representations from 
traders, associations, individuals and 
Chandigarh Administration for the imposi-
tion of rent restriction laws in Chandigarh. A 
Notification applying the provisions of the 
East Punjab Urban Rent Restriction Act, 
1949, to Chandigarh was issued on the 13th 
October, 1972. 

 


